39 Written Answers

(b) and (¢) Do not arise.
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Handing over the Management of Swadeshi
Group of Cotton Mills to its Owners

“156. SHRI K. MALLANNA :
SHRI DIGAMBER SINGH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that some cotton
mills belonging to Swadeshi Group manage-
ment of which was taken by Central Govern-
ment some years ago, are likely to be given
back to the Swadeshi Cotton Mills Company
Limited ; and

(b) if so, the details thereof alongwith
their performance as well as terms, if any, in
this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA)). (a) No Sir, Government have
not so far taken any decision to return the
six cotton mills belonging to Swadeshi Cotton
Mills Company Limited, which were taken
over under Industries (Development &
Regulation Act, 1951 in April, 1978,

(b) Does not arise.

Recovery of Dues from Clients
by Nationalised Banks

*157. PROF. RUPCHAND PAL : Will
the Minister of FINANCE be pleased to
state :

(a) how is it that the rural money lenders
never fail to recover their dues from their
clients whereas the nationalised banks are
unable to recover their dues from the
clients ;

(b) whether there is something wrong in
the procedures of the working of the
nationalised banks ;

(¢) if so, whether Government intend to
review the working of npationalised banks ;
and

(d) if
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) No information
is available with regard to recovery of dues

so,” by what time and details

by rural moneylenders from their clients.

However, the recovery position of nationa-
lised banks in respect of direct agricultural
advances was around 53% of demand in June
1981.

(b) The procedures adopted by nationa-
lised banks for recovery of dues are not
faulty.

(c) and (d) There is continuous review
of the working of nationalised banks by
RBI and Government.

Free Trade Zone at Paradip Port

*158 SHRI BRAJAMOHAN MOHANTY:
Will the Minister of COMMERCE be
pleased to state whether Government are
considering any proposal for declariﬂg_
Paradip Port as Free Trade Zone ?





